
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 17/09/2026

(2014) 08 SC CK 0011

In the Supreme Court Of India

Case No : W.P. (Crl.) No. 310 of 2005 and W.P. (Crl.) No. 175/2005

Bhim Singh APPELLANT

Vs

Union of India (UOI) RESPONDENT

Date of Decision : 01-08-2014

Acts Referred:

Citation : 2015 (13 )  SCC 603  =   2014 (10 )  SCALE 289

Hon'ble Judges : R.M. Lodha, C.J;Rohinton Fali Nariman, J;Kurian Joseph, J

Bench : Full Bench

Final Decision : Dismissed

Judgement

1. In the course of hearing, Professor Bhim Singh, appearing in-person, invited
our attention to the order dated 10.11.2008, wherein the Court after noting the
pending trials of prisoners from foreign country directed that the Courts
conducting those trials shall ensure that the trials are concluded within a period
of one year from the date of receipt of the copy of the order. The Court further
directed that all concerned shall co-operate the Courts in deciding the cases
within the time schedule. Professor Bhim Singh submits that in none of the cases
referred to in the order dated 10.11.2008, trial has been concluded, although
about five years and nine months have passed.

2. Confronted with this problem, we wanted to know from Mr. Mukul Rohatgi,
learned Attorney General, whether Government of India is contemplating fast
tracking criminal justice and if so, whether any policy has been framed and steps
taken in this regard. Fast tracking of few categories of criminal cases without
creation of additional courts and infrastructure creates more burden on the
category of cases left out from fast tracking. For good governance, it is
necessary that Courts are strengthened and criminal justice is fast-tracked. It is
high time that the Central Government takes positive steps in consultation with
the State Governments in fast tracking all types of criminal cases so that criminal
justice is delivered timely and expeditiously.
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3. Mr. Mukul Rohatgi, learned Attorney General, assures us that he will have a
comprehensive look at the problem and come out with a concrete proposal within
four weeks. List these matters on 5th September, 2014.
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